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CENTRAL ADMINISTRATIVE TRIBUNAL ERINCIPAL BEXN:
NEW DELHI .

RA No. 383 of 1994,
OA Noo JOTO of 1994,

New Delhi, this theg Is{ day of November, 1594

HON'BLE MR JUSTICE S.K.DHAN, VICE CHALRMAN
HQN® BLE MR B.N.OJHCUNDI YAL, msv\am( A)

1.All India Central PWd SC/ST Association
represented by Shri Hﬂool Singh, Gen.Secretary,
Room No, 109 B
1.P.Bhavan, First Floor
New Delhi,

2. Vo Po singh,
Sectional ©Officer
CPiD(Hor ti culture)
13th Eloor, M.S. O.B\.lldlng
PoHQo P ITO NeW Delhlo

3.Charat Kumar
Sectional Officer(Horticulture)

CPD, I.P.Bhavan, New Delhic oo oo +0oo «». APPlicanis

vSs

1.The Union of Indiga,
through the Secretary,
Ministry of Urban Development
Nirman Bhavan,
New Delhi,

2.The Director General Works,
COPO WODO 8

Nirman Bhawan,, New Delhi, 60 00 00 o064 3031“.}053{51{{1‘“,’?3

RDER( By circulation)

(dolivered by Hon’ble Mr B.M.Dhcundiyal ,mc:vb&;x ui

Thgs review application has been filed
by applicant No.2 Shri Charat Kumar, Sectionagl
Of fi cer(Horticulture) CPM2, seeking re-call of

our order dated 1091994 dismissing 'O No, iGT0/9ds . -

2, It is conterded by. the review

applicait that the above order contsins an €rrer

apparent on the face of the reccord as paras 1 ard 2 -

of the letter dated 10,7.1990 have not been taken

into account. A subsequent communication dated

08.02,1991 enjoining on the appointing authoritics .. -

that the instructions contained in the lettsr ¢

10th July, 1990 relating to the filling up of the |
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vacancies reserved for 3C/ST falling in the ‘.~

pranotion quota should be kept in view before

D.P.C,Froposals are sent to the U,P.S,C,was also
ignoredo

3. Para 1 of the QM.dated 19.12,1978
relates to dereservation of posts, In para 2, it
is specified that whenever back-log is still
persisting due to non-availability of candidates
belonging to Scheduled Castes and Scheduled

Tribes in the feeder cadres, direct recrui tment

should be arranged to fill up the reserved vacanciess ‘ B

Para 3 stipulates as to how this decision shouid
be implemented. It is wrong to say that the O.M,

dated 10,7.1990 was not considered by this Tribunal . . |

as a whole, The Tribunal had noted that no
rejoinder had been filed by the applicants ant that
in view of this fact, the averments made by the
respondents had to be taken as correct. In the
counter filed by the respondents, it had been
enphasised that dereservation had been done by

the canpetent authority. No doubt, the ccompetent
authority must have considered 311 the factors
including whether there was a substantial backeiog |
in the quota21f~eserved vacancies or the vacancy

hed to be filled up immediately. At was rightly

¢ oncluded that there was no conflict between
the two O.Ms relied on by the applicant anci that
the power to dereserve was independent of the %M.,
on which reliance has been placed by the applicant,
Even para 3.1 .Of the O.M.dated 8.2,1991 menti oned

in the review petition, only enjoins upon the authozz.tz.m
to keep the provisions of the O.M.dated . 10.7.:990 S

in view before the D.P,C.proposals are sent to¢ the m&ca »'
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By implication, it does not preclude dereservstion
of the vacancies.No.drculam has been brought to
our notice superseding the O.M.dated 19,12,1978

relatincj to the dereservation of such vacancies,

4, In view of these considerations, we e
do not find that our arder dated 1.9.1994,suffers {rgy’
an_ error apparent on the face of recard ard the -

review petition is therefore dismissed,

K.M A A %g
( BoN.Dhound iyal) ( ScK.Zhaon )
Member( A) Vice Chairman.



